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IN THE HON'BLE NATIONAL GREEN .TRIBUNAL NEW DELHI 
Original Application No. 03/2023 

IN THE MATTER OF: 

MANISH KUMAR ..•... APPLICANT 

VERSUS 

GOVT. OF NCT OF DELHI ..... .. RESPONDENT 

SUBMISSION/ACTION TAKEN REPORT ON BEHALF OF 
DISTRICT MAGISTRATE (SOUTH) BEFORE THIS HON'BLE 
TRIBUNAL. 

1. That Hon 'ble Tribunal had pleased to issued direction vide dated 
08.12.2023 directing therein that which is reproduced as under: 
"11 .. .. DDA and District Magistrate, South Delhi shall also file their 
response". 

2. In this regard, it is humbly submitted that in CONT. CAS (C) 458/2013 
titled as Vinod Kumar Jain Vs DM Sopolia&Ors regarding identification of 
encroachment, its removal and restoration of the Johad (Water Body) at 
K.No.1168 (New)/ 1672 (Old) in the · Revenue Estate of Village Mehrauli, 
Delhi, same is pending before the Hon 'ble High Court and fixed for hearing 
on 01.02.2024. 

3. The brief background and status of the case are as under: 
a. That the Hon'ble Court constituted a Committee vide order dated 14th 

January, 2015 comprising (1) the then SOM (Mehrauli) Sh. 
OnkarMalhotra (2) Mr. V.K. Bhatia, SE-II /SZ and (3) Mr. Suresh 
Kumar, Dy. Director /CM/SW 2/DDA with the direction that "It is 
directed that a joint action would be taken by the said team for 
ensuring that any encroachment/unauthorized construction on the 
water body in question is cleared within a period of eight weeks from 
today. ft is directed that all necessary police assistance would be 
granted to the aforesaid team. It is further directed that SDM 

(Mehrau/i) shall also ensure that afresh demarcation is carried out to 

l 
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demarcate the area of the pond/water body in question. It is necessary 
that physical evidence on ground, as to the extent of the water body, 
be also taken into account while conducting the demarcation. 

b. it is farther directed that the joint team shall ensure the protection of 
the water body in question and any encroachment thereon is removed 
irrespective of the Khasra in which the pond/water body is situated. 
The joint team shall act uninfluenced by any demarcation done in the 
past. The joint team shall also examine the petitioner 's contention that 
the water body in question measures approximately 17 bighas and 
part of the same has already been illegally filled up. If the joint team 
is persuaded by the said contention, it shall also ensure that any 
construction carried out on the water body by filling up the same is 
also removed. "(copy of the order dated 14th January, 2015 is 
enclosed herewith as Annexure -A) 

4. That it is humbly submitted that, vide order dated 3rd April, 2018 the 
constitution of the committee converted to designation instead of the 

Individual Officers i.e. ( 1) SOM (Mehrauli) (2) Superintending Engineer -

11/SZ for SDMC and (3) Dy. Director/LM/SW2/DDA.(copy of Order 
Dated 3rd April, 2018 is enclosed herewith as Annexure - 'B') 

5. That in compliance of the Directions of the Hon'ble Court a fresh 

demarcation process ofKhasra No. 1168 (New)/1672 (Old) /the Water 

Body has been carried out with the identification of the reference points on· 

05/09/2023 (copy of the proceedings dated 05/09/2023 enclosed as 
Annexure - 'C'). 

6. That a demarcation report has been furnished by the Surveyor in this regard 

the Ground Truthing/Nishandehi/Marking in accordance with the 

Demarcation Report was scheduled for 09/11/2023. Also to hear the 

objections received from the Objectors a meeting was held on 23/01/2024. 
( copy of Notice dated0l/11/2023 & 15/01/2024 is enclosed herewith as 
Annexure -'D' and 'E') 

7. The remaining process of Ground Truthing/Nishandehi/Marking in the 
matter will resume after disposing of the objections, so received, for fair, 
transparent and natural justice to all the aggrieved. 
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8- Based on the above facts, a report/reply is being submitted for kind 

consideration before this Hon 'ble Tribunal. Undersigned assures that the 
orders/directions passed by this Hon 'ble Commission shall be complied 
timely with in toto and spirit. 

3 

~. Acu~ lw "'-°1 
(Mekala Chaitanya Prasad, IAS,) 

DM(SOUTH) 

MEKA~ CHA/TANYA PRASAD /AS 
D1strJct ".vfa~istrate (South) ' 

D1stnct South 
Govt. of NCT of Delhi 

M.B. Road, Saket, New Delhi 
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IN THE HIGH COURT OF OELHI AT NEW DELHI 

CONT.CAS(C) 458/2013 

VINOD KUMAR JAIN Petitioner 

Through Mr Arvind Sah, Advocate. 

versus 

DM SOPOLIA and ORS ..... Respondents 

Through Ms Shobhana Takiar, Advocate for 

Rl with Patwari. 

Mr Ajay Verma, Advocate for DDA 

with Mr A.K. Pandit, Chief Engineer, 

DDA. 

Mr Ajay Arora and Mr Kapil Dutta, 

Advocates with Mr Uday Kumar, DC 

(South Zone) SDMC. 

Ms Zubeda Begum, St. Counsel for 

GNCTD for Respondent (Delhi 

Police). 

CORAM: 

HON'BLE MR. JUSTICE VIBHU BAKHRU 

0 R D E R 

14.01.2015 

The present petition has been filed, inter alia, seeking that the 
action for contempt be initiated against the respondents for violation of 
orders passed by this Court in W.P. (C) 3502/2000, whereby it was 
directed that encroachment on water bodies be removed and the water 
bodies be protected. 

The learned counsel appearing for ODA submitted that South Delhi 
Municipal Corporation would be the responsible body for removing any 
encroachment on the water body in question, namely, the water body 
situated at village Kishan Garh falling in Khasra No. 1672 (old)/Khasra 
No. 1168 (new). Learned counsel for the petitioner states that the said 
water body measures 17 bighas, however, the affidavit filed on behalf OT~ 
the DOA indicates the same to be measuring 12 bighas. 

The learned counsel for the parties have drawn the attention of this 
Court to the National Capital Territory of Delhi Laws (Special 
Provisions) Act, 2011 as subsequently amended by the National Capital 
Territory of Delhi Laws (Special Provisions) Second (Amendment) Act, 
2014. A plain reading of the said Act indicates that the subject matter 
of that enactment is encroachment and unauthorized occupation of land and 
unauthorized construction. Thus, the protection to 
encroachment/unauthorized construction afforded by the said enactment 
does not extend to water bodies. 
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/
The learned counsel for the .. 
decision of the Supreme C tpe~ltione~ has also referred to the 

our in Hinch L 1 Ti · 2001 Supp (1) SCR 23, whereb the . a wari v. Kamala Devi and ors; 
resources of the community s~ch ass~~~~:e Court had pointed out that the 
etc. are necessary to maintain the ec 1 '_ponds, water channels, pathways 
resources would be an integral fact ofogic~l balance. Protection of such 
India. The relevant extract of thee oid Adrt1clie 21 of the Constitution of 

sa ecis on reads as under:-

?It i s important to notice that the mate . 1 
· l"k r1a resources of the community 1 e forests tanks ponds hill L 

bounty Th 1 1 ' ' oc~, mountain etc. are nature?s 
· ey manta n delicate ecological balance. The need to be 

pr~tected fo~ a P~oper and healthy environment which e~ables people to 
~nJoy a quality life which is the essence of the guaranteed right under 

Article 21 of the Constitution. The Government including the R A h 1 · Respo d t 11 t h . , evenue ut or ties 1.e. 
n ens o 13, av1ng noticed that a pond is 

falling_in disuse, should have bestowed their attention to develop the 
same which wou~d, on one hand, . have prevented ecological di saster and on 
the other provided better environment for the benefit of the public at 
large. Such vigil is the best protection against knavish attempts to seek 
allotment in non-abadi sites.? 

It is well settled principle that a statute must be interpreted to 
further the legislative intent. It can hardly be contended that the 
National Capital Territory of Delhi Laws (Special Provisions) Act, 2011, 
as subsequently amended in December, 2014 by the National Capital 
Territory of Delhi Laws (Special Provisions) Second (Amendment) Act, 
2014, was intended to protect encroachment and unauthorized usurpation of 
water bodies, which are essential for existence of life in the villages, 

The plain language of Section 3(1) of the said Act read with Section 2(c) 
indicates that only encroachment on certain lands is protected. In the 
context of the said Act, the word ?land? would not include water bodies, 
ponds or tanks. 

The learned counsel appearing for ODA, SDMC as well as respondent 
No.1 are ad-idem that it must be their priority to protect the water body 
in question. 

There is some confusion as to the body responsible for protection 
of the said water body; the SDMC states that the land owning agency, 
namely, DDA shall take the requisite steps, while DOA insists that the 
same be taken by the SDMC. In the given circumstances, I deem it 
appropriate to direct that a joint team be constituted, by one officer 
each nominated by DDA, SDMC and SOM (South), to take expeditious steps 
with respect to the water body in question. The learned counsel for the 
said parties have nominated the following persons for constituting the 
said team: 

1. Mr Onkar Malhotra, SDM (Mehrauli) 

2. Mr V.K. Bhatia, SE-II/SZ for SDMC 

3. Mr suresh Kumar, Dy. Dire/CM/SW2/DDA 

rt is directed that a joint action would be taken by the said team 
for ensuring that any encroachment/unauthorized construction on the water 
body in question is cleared within a period of eight weeks from today. It 
is directed that all necessary police assistance would be granted to the 
aforesaid team. It is further directed that SOM (Mehrauli) shall also 
ensure that a fresh demarcation is carried out to demarcate the area of 
the pond/water body in question. It is necessary that physical evidence 
on ground, as to the extent of the water body, be also taken into account 
while conducting the demarcation. 

It is further directed that the joint team shall ensure the 
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/ Aotection of the water body in question ond any encro chment thereon is 
moved irrespective of the Khasra in which the pond/water body is 
tuated. The joint team shall act uninfluenced by any demarcation don 

in the past. 

The joint team shall also examine the petitioner?s contention that 
the water body in question measures approximately 17 bighas nd part of 
the same has already been illegally filled up. If the joint team is 
persuaded by the said contention, it shall also ensure that any 
construction carried out on the water body by fillin1 up th same is also 
removed_. 

In view of the above, the learned counsel for the petitioner does 
not wish to press the present petition and th same is discharged. 

Order dasti under the signature of Court Master, 

VIBHU BAKHRU, J 

JANUARY 14, 201S 

pkv 
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IN THE HIGH COURT OF DELHI AT NEW DELHI 
CONT.CAS(C) 458/2013, CM Nos. 14036/2015 & 30146-
30147/2017 
VINOD KUMAR JAIN 

..... Petitioner 

Through: Mr. Arvind Sah, Adv. 

versus 

OM SOPOLIA & ORS 
..... Respondent 

Through: Mr. Siddharth Dutta, Adv. for R-1 & 
2 

CORAM: 

Mr. Ajay Verma, Sr. Standing 
Counsel with Ms. Diviani Khanna, 
Adv. for DOA 
Mr. Ajjay Aroraa, Adv. for SDMC 

HON'BLE MR. JUSTICE V. KAMESWAR RAO 
ORDER 

% 03.04.2018 

I. On the last date of hearing i.e August 31, 201 7, this Court while 

adjourning the matter had observed that Mr. Arvind Sah, learned counsel for 

the petitioner shall assist the Committee to identify the properties, which do 

not enjoy the protection of the National Capital Territory of Delhi Laws 

(Special Provisions) Second Amendment Act, 2011. The Committee was 

required to file a status report on the action taken thereof. 

2. Mr. Sah would submit, on September 2(), 2017, the petitioner has sent 

a communication to the Members of the Committee identifying three 

properties being 11-B/9, Khasra No. 1168, Kishangarh, Mehrauli, New 

Delhi; I 1/9, Kishangarh, Mehrauli and 11/9, Kishangarh Mehrauli, New 

Th• lulhonticit)I of file orr»r c,n be ,..verln.d from De/fl/ High Court Ordtr Portil t,y ,c,nn/n~rh• QR codt shown 100,._ 
Th• oni., ;. downloahd from 1/io tJHC $en-.,"" 30/01/ZOH It 2':3$:31 
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Delhi as the properties which falls within the water body. According to him, 

the said properties continue to be sealed but no action has been taken to 

demolish the same. According to him, it appears further construction has 

been made. 

3. · A status report has been filed today by the SDMC, wherein in paras 3 

& 4, the following has been stated:-

Thi• la o dlgll•lly •IQMd order. 

"3. That in compliance of orders of this Hon 'ble Court, 
then SDM (Mehrauli), initiated a demolition drive on 
30/8/2017 in Village Kishan Garh Drive wherein illegal 
construction in property belonging to Sh. Jai Bhagwan Slo 
Sh. Hukum, 13/9, Kishan Garh, New Delhi & Sh. R.K. 
Budhwar, 9C/9, 2nd and 3rd Floor, Near site of Johad, 
Kishangarh, New Delhi were demolished under the 
supervision of my predecessor and further the above stated 
properties were sealed by SDMC. 

4. Further, in pursuance of orders of this Hon 'ble Court, 
meetings were called on 21.03.2018 and 27.03.2018 to 
ascertain further progress of the work of the Committee, 
where it was noted with concern that no officer/engineer 
from the concerned Building Department of the SDMC 
attended the meeting despite several notices and clear 
instructions in this regard. Further, the Licensing Inspector 
who did ·attend the meeting on behalf of SDMC on 
27.03.2018 stated that he had no idea about this committee. 
The Licensing Inspector was instructed to pass on the 
message to the concerned Supdt. Engineer to attend further 
meetings and to prepare an action taken report/status report 
in this matter. However, no such report has been received 
in this office till date. " 

4. Even though, Mr. Ajjay Arora has some justification for the absence 

of the concerned SE-II in the meeting, it is made clear that henceforth the 

concerned SE-II, South Zone shall attend the meetings except for certain 

Tho ,urltonlfclry or tho order con bt ,..Yer/fl~ from o.lhl High Court Ord., Port•! by •c•nnln11 th• QR cod• ohown ilboYt. 

Tito Ordtr lo downloodtd from ll>e DHC SltNW on lQ/01/2024 ti 23:lS:3' 
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I 

n,;s ,. I di'gially •JvMd ordll. 

compelling reasons, which reasons shall be conveyed to the concerned 

SDM. 

5. Mr. Ajay Verma appearing for DOA during the course of his 

submissions has drawn my attention to order dated January 14, 2015 to 

contend that this Court had constituted Committee of particular Officers 

being Mr. Onkar Malhotra, SDM (Mehrauli), Mr.V.K. Bhatia, SE-ll/SZ for 

SDMC and Mr. Suresh Kumar, Dy. Director/CM/SW2/DDA. According to 

him, as these Officers have been transferred from their posts in exigencies, it 

is not possible for them to be part of the Committee. He states, the Court 

may direct the constitution of a Committee by designation. The said 

submission appears to be reasonable and agreed to by all concerned. 

Accordingly, it is directed the Committee shall consist of the concerned 

SDM (Mehrauli), Superintending Engineer-II/SZ for SDMC and Dy. 

Director/LM/SW2/DDA. In other words, the incumbents holding the said 

posts shall constitute the Committee. It is made clear that in case any 

assistance is required by the Committee from the erstwhile Members, the 

same shall be rendered to them. 

6. It is expected that the Committee shall hold a meeting at the earliest 

preferably within four weeks from today and deliberate on the 

communication sent by the petitioner with respect to the aforesaid three 

properties and action to be taken thereof. A status report shall be filed 

within four weeks thereafter. 

7. Renotify on 12th September, 2018. 

V. KAMESW AR RAO, J 
APRIL 03, 2018/ak 

T1>9 111Ih,n//c/ty of tt>• - CIII "9 ,...erlfl.., from Oelhl High Court Order l'ortll by •canning tt,e QR code shown et,o,e. 

Tllo Ordtr;., doom/Qlded from tt,e DHC s..-- on »'0112024 al 13:35:3' 
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OFFICE OF l'HE .sun D1V1s10N~~ MAGISTRATE (MEIIRAUUJ 
GOVT o, NCT OF 0£Ufl 

OlD ltHSIL DlJILDINO MfllRAULI, NtW DEOll,110030 
F,N0,70/TEH/MtH/U/1\i\\1>.,,,. OAT, / I 

I •,, ,, ED,. t1f II '' .J liQ.00 ,. 
sub:· Gro11nd tnithtnR,fmnrklni:i nttor rtomnrcnllon In compll11nco of }lon'blo High Cour1's Order In 
C'M<' NO. CONT,CAS (Cl 4SA/2013, CM Aflf>L1403G/20J5, CM APPL.30146/2017, CM 
AN'l.30141/2017, CM Aflf'L.2044/2022 In the mntlor of Vlnod Kumar Jain V~ DM Sapo/la & Ors In 
~s.~ of ~h~SNI No, 1168 (New) 1672 (Old) Pond, Klshnngarh, Mohraufl, New Oelhl, 

\\'he~a$, the Hon'bte Hlah Court In order dated 03,08.2023 and 21.08,2023 has dlretied to 
SOM (Mthl'&ull), Superfntendln1 Engineer -ll/SZ for SDMC and Dy. Dlrer:tor/CM/SW2/0DA to take 
appropriate actfon ~ardlng removal of encroachement at Khasra No. 1168 Klsharrrarh Mel!raull. 

Whereas, the TSM Surveyor vlde letter dated 22.09.2023 has submitted the draft demarcation 
report/map ln respect of Khasra No. 1168 (New) 1672 (Oldl Pond, Klshangarh, Mehraull and the .same 
was forward~ to Otp\lty Director (LM/SZ) ODA vlde fetter dated 05.10.2023 and 17.10.2023 for 
confirmation. 

Whereas, The Dep\lrty Deputy Director (LM/SZJ ODA vlde letter dated 23.10.2023 has 
requested to do the physical marking of the TSS demarcation points .so as action for removal or 
encroachment can be Initiated. 

In view of above, rn compliance of the Hon'ble Court order, It Is thererore Informed to all the 
parties/stakeholde~ concerned that the date for "Nlshandehl/ground truthfng/Marking" is 
scheduled on 09.11.2023 at 11:00 am at the land site as mentioned above without fail so that 
•NishandehVground trothing/Markins"' work may be completed In presenc_e of all the stakeholders 
as per the demarcation report. 

This mues with the prior approval of SOM (Mehra~II). --~::,._ f\l'I v} 

TtHSll U) 

District (South) 

F.N0.70/TEH/MEH/22/ f'-1 'f ~ -6 /I. . 
To 

1. Tht- Court Commissioner Water Body Delhl High Court Room No • .404, New Deihl for 
Inf ormatlon please, 

2. The SOM (Mehraull), Old Tehsll Bulldlna Mehmdl, New Delhl•110030 for Information. 
3. The superintendent fnalneer•II/SZ, SOMC, Green Puk, New Delhi.110016. 
4. The Deputy Olrector/CM/SW2/DDA. Vlkas Sadan, INA,, New Oelh1•110023. 
s. The SHO (l<lsh1111arh}, New Oelhl•l10070 to provide the police protection at site. 
6. The Na/b Tehs/ldar (MehraulJ) alon1 with fleld Kanunao and Patwarl VIiiage MehrauU 

with the relevant records with the direction to Initiate the demarcation proceedings on 
the afven date Moblle No. 9818773277. 

1. Sh. Nand I.JI S/o Sh. Ram Nath Villase ICJshangarh Mehraull, New Delhl•110070. 
s. Attar Singh, lshwar Sln,h, Randhlr Sln1h, Lachhman Singh R/o VIiiage Klshangarh 

Mehraulf, New Oelhl·l10070 . 

9. Mrttar, Prfrhf Singh Sons of Mangtu R/o VIiiage IClshanaarh Mehrau»~ New oelhJ-110074, 

j 

Q Scanned with OKEN Scanner ,,_ \ 
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OFFICE OF THE EXEC I 
. UTIVE MAGISTRATE/fEHSI 

o~o TEHSIL aufL~~iF NCT OF DELHI. LOAR (MEHRAUU) 

E:::ma1l:..sdmmehraul/.dethi@~~H.RACUL1, NEW DELHI-JJooao 
·'"·- ontacuio OJl 2L 6,. 

No./fEH/MEH/2024/ / 6 0 7- 1, S-- · · ' ·= " .'f1Z72 

Dated:( S" /o I /2024 

N.O.T I c_e 
sue: Ground Truthlng/Marklng ft · c N a er demarcation 1 
Order in ase~ o. CONT. CAS (C) 45812013 · n compliance of Hon'ble High Court's 
the matter of Vmod Kumar Jain Vs OM Sa oll~ CM APPL.30147/2017, CM APPL.2044; 2022 in 
(Old), Pond, Kishangarh, Mehrauli, New o:ihi. O~s In respect of Khasra No. 1168 (New)/162 

Whereas, the Hon'ble High Court 1 
directed the SOM (Mehrauli). Superlnte~d:der d~ted 03.08.2023 and 2to8.2023 has 
Director/CM/DOA to take appropriate action re ; _Engineer -11/SZ for SDMC and Dy. 
No. ll68 (New) Kishangarh, Mehrauti, New Delh; rd1ng removal of encroachment at Khasra 

Whereas, the TSM Surveyor vide letter dated 2 . 
demarcation report/map in respect of Khasra No 1168 (~09.f 023 has subm1tte~ the draft 
Mehrauli and the same was forwarded to the O · . ew 1672 (Old) Pond, Krshangarh, 
05.10.2023 andt'l.10.2023 for confirmation. eputy Director (LM/SZ) DOA vide letter dated 

l:f• lo·lo.!2:!, 

Whereas. The De~uty Director (LM/SZ) ODA vide letter dated 23.10.2023 has 
requested to do the physrcal marking of the TSS demarcation points so that action for 
removal of encroachment can be Initiated. 

Whereas, in compliance of the Hon'ble Court Order a Notice dated 01.11.2023 has 
been issued to all the Stakeholder Departments/Parties to be present without fail during 
the process of conducting Ground Truthing/Nishandehi/Marking scheduled on 09.11.2023 at 

11.00. AM at the given site so that the task of Ground Truthing/Nishandehi/Marking Khasra 
No. 1168 (New) 1672 (Old) Pond, Kishangarh - Mehrauli may be completed in accordance 

:With the received demarcation report. 

Whereas, representations/objections have been received from the persons residing 

in the surrounding area of Khasra No. 1168 (New) 1672 (Old) Pond, Kishangarh, Mehrauli, 

New Delhi and it has been claimed by the Objectors that they have valid documents issued 

from the DOA in respect of the land of their occupancy. 

And whereas, before proceeding further in the course of Ground trothing 

/Nishandehi/Marking process in compliance of the direction issued by the Hon'ble Court 

and for the cause of natural Justice, it is appropriate to offer an opportunity to hear the 

objectors who have filed their objections and any villager of the Revenue Estate of Mehrauti 

~- having an objection or'aggrleved with the demarcation procoedings. 

~ Cont..2 
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/ 
- - - - --------------

. NoW, therefore, . all the Stal~eholders Depat·tments/lnterestetl persons are hereby 
/ med to ensure their presence before the SOM (Mehrnull) on 23.01.2023 at 11.00 AM to 

.. · ;; all the objectors wh~ !lave file~ their ohjectlons ancl llnyone ,rom the village have 

:r \ction on the demarcation proceedmgs so conducted. to heur objections of everyone in 
obJ resence of representatives trom DOA and other Departments so that after exhausting 
~l~~e~tions. further requisite process may bo rosumed lo comply with tha direction of 

Hon'ole Court. 

This has the approval of SOM (Mehraull). 

No./fEH/MEH/202~/ f 6° 1- !> l 
To 

1. The Court Commissioner Water Body Delhi High Court Room No.404, New Delhi for 
information please. 

2. The SDM(Mehrauli). Old Tehsil Building Mehrauli, New Delhi -110016 for information. 
3. The Superintendent Engineer-11/SZ, S0MC, Green Park, New Delhi -110016. 
£. The Deputy Director/CM/SW2/0DA, Vikas Sadan, INA. New Delhi -110023. 
s. The SHO (Mehrauli), New Delhi - 110070 to deptoy sufficient police personnel on the 

scheduled date of hearing. 
6. The Naib Tehsildar (Mehrauli) alongwith the Field Kanungo and Patwari of the 

Village Mehrauli with the relevant records. 
7. Sh. Nand Lal S/o Sh. Ram Nath Village Kishangarh Mehrauli, New Delhi-110070. 
8. Attar Singh, lshwar Singh, Randhir Singh. Lachhman Singh R/o Village Kishangarh 

Mehrauli, New Oelhi-110070 
9. Mittar. Prithi Singh Sons of Mangtu R/o Village Kishangarh Mehrauli, New Delhi-

110074. 
10. Mahesh Kumar. Yogendra Singh Sons of Udal R/o Village Kishangarh Mehrauli, New 

Delhi -110070. 
11. Mani Ram S/o Ramji Lal R/o VH!age Kishangarh Mehrauli, New Oelhi-110070. 
12. Sh. Devender Mehlawat S/o Sh. ltiram R/o 13/9. Kishan Garh, Vasant Kunj. New 

Dethi-110070. 
13. Sh. Nate Singh S/o Sh. Laje Ram R/o 12/9, Kishan Garh, Vasant Kunj, New Delhi­

tl0070. 
14. Sh. Eateh Singh S/o Sh. Surjan Singh R/o 12/9. Kishan Garh, Vasant Kunj, New Delhi-

110070. 
15. Sh. Oevender Singh S/o Sh. Balbir Singh R/o 11B/9. Kishan Garh, Vasant Kunj, New 

Delhi-110070. 
16. Sh. Mahabir Singh 5/o Sh. Balbir Singh R/o llC-1/9, Kishan Garh, Vasant Kunj, New 

Delhi-110070. 
17. Sh. f<rishan Kumar S/o Sh. Balbir Slngh R/o 11B/9, Kishan Garh, Vasant Kunj, New 

Delhi-110070. 
18. Sh. Narender Singh S/o Sh. Balbir Singh R/o 11/9, Kishan Garh, Vasant Kunj New 

Delhi-110070. · • 

19. Sh. Rajkumar S/o Sh. Pratap R/o 11/9, Kishan Garh, Vasant Kunj, New Delhi-110070. 
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vJ 1 1tt:f 11 a Ii f II sd ::le :Ht1+uM
1

&"'6tt +nd_ 1.td • 
1 1 ::dfWlliJUll-1..,,.., 

\ 
IN TI-i'.B HIGH COURT OF DELHI AT NEW DELl-ll 

To, 

The Deputy Roalltrtr 
Oolhl Hlah Court of Oolhl. 
New Delhi 

· t! y5gl,z.,11 
Case No. Cot.Ji; ~g~E °' of 2002 

__ y_,· ... ~ ... d .... o\,_K.._ . ..:aY.i..fY\.::.9ii..i.'{_4.,._0.::1,1\...::'.v\._ _____ Pl11fntlff /Appollantt/ , 
Potltlonor 

VERSUS 

_...,\\..,M..___S.~o...,fu0,1.,l;-,.\.,;:S,:i.-.;!>o,:;,¥lli,.J1.p1~-=o..!':d~------Potondlll\t/Roepondcnt 

... •' 

Slr, 

· Wl11 be you kindly tr6at lhls accompanying his ·1ppl1011tlon as an urgent ono In 
accordance with \ho High Court Rulos and Orders. · 

NtwDitlhl 
Dated: !::,6 -1-·\$. 

.. ,.i 
• • •• • • • • • Ill• ••• •• • . . . . . . . . . . ... .. . . . .. . . . . , ... . ... : ..... 

• • • • • • • •• ••I•• • . . . . ,. . .. . .. 
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·: . .. .. . . . : · .. 
I 

IN THE HIGH COURT OF _DELHI AT NEW DELHI 

CM NO \'1)3AOF 2015 

in 

CONTEMPT CASE ( C) N0.458 OF 2013 

Vinod Kumar Jain ... Petitkmer 

VERSUS 

D.M. S.appolia & another , .. Respondents 

APPLICATION UNDER SE-CTION 151 CPC ON BEHALF OF 

THE PETITIONER 

The Petitioner humbly submits as und~r: 

1. That the Petitioner had filed the present petition SE eking 

contempt action against the Respondents for violat,on of 

-orders passed by this Hon'ble Court directin~1 the 

Respondents to rei:nov.e_ encroachment from and pre serve­

the wate( bodies. 

2. That one Weder body where encroachment had been laking 

place was at Khasra No 1168, Village Mehraull, -~fshangarh 

.admeasurtnQ- 17 blghas. De-~pite the ,~Court · orderi., the 

encroachers/ builders had been filling the water t;ledy and 

••. • •.. • •. ~- .' · .•. r~ising. Q14lti~\cire~ep .buJid}n9s.. 1.1npEtr .th~ .v_ery~n~s~ !>( ,tbe •• ••.....•.... : ... · 
" • • • • , • • • • • • • t • 
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. 
' . . . . :., . . . . ..... . 

G) 
. . . 

land owning agencies i. e, ODA whose offic\als we1 e not 

taking any action despife the fact that the Sub-divi~ional 

Magistrate office had passed a restraint order a~d lher aafter 

ordered ·sealing of the unauth• >rized 

construction/encroachment carried out within the Johar 

Land. 

3. Th-at the encroachment was taking place over the water 
. ' 

body as the land owning agencies i:e. ODA, South Delhi 

Municipal· Corporation and the DelHi ·Government · clenied 

· their ~esponsibility and blamed · each other · for faiiing t_o · 

protect the water body. As· such the Hl:ln'ble ·court ·ha~ ·whrle 

disposing of the petition on 14.01.2015 given directions as 

under; 

"In the _given ci,cumstaAces . . 1 deem it_ appropri 3te to 

direct . that a. jolnt team ,be co.rystituted , by q'?e ,:,fficer. 

each:norninated ,by ·DDA, SDMC .-:and SDM tS·o~,1th) to 

take expeditious steps -with respect to, the· .water body 

in question. The Ld colmsel for the said parties have 

nomin~ted tl1e fqllowing persons. for oons-tttu.trr:g the 

said team: 

1. Mr Onkar Malhotra SOM (Mehraull) 

·" 2. Mr V.K. Bhatia SE-I1/SZ for SDMC 

3. "4r Suresh KtJmar Dy Dir/CMISW-21.D'OA . 

. · ....• ,.. . . . . . . . . . . .. . ..... . . . . . ..... .. " .. ~ · .... · , ... •" . 

. . 
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It is directed that a joint action wo1:.1ld be ta-k:eA by the~ 'said 

team fer ensuring that any encroachment/unauthr,rized 

construction on the water body in question is cleared within 

a period of eight weeks from today," 

Copy of the Ofder dated 14.01.2015 is annexed herein and 

marked as Annexme A-1. 

4 . Tt<tat desJ;ite \he time for taking ·action had elapsed, no 

information was furnished by tt:'le concerned· agencres as to 
. . 

what was the status of the water body. To the Petiti,mer's 

knowledge the joint action team had not complied wich the 

Courr o_r<;ter. 

5. Tl]a:l tne Petitioner had, therefore, through a legal notice 

dated 1ih May,2-015 reminded all the three Government 

agencies · ?f the said-nen eempliance of the Court orders 
. . 

and· asked them to take necessary steps to ensure that the 

Court appointed tec:im cornplie.-s with th·e directions ,,f- the 

Hon'ble Court passed on 14.1.2015. Copy of the legal 

notice dated 12.~.2015 is annexed herein and marked as . 

ANNEXURE A-II. 

P,R A v.e R 

In the circumstances the petiti<;>ner humbly prays thut this 

Hon'bl~ Court _be pleased to; 

· i. Call • for Sftlol) t~ken report from the· Joint • team . . . . . .. . . . . :- . . •... .. . . .. ·• . . . . ... . ... •, . . . . . . . .•. .. . . ...... . . . . . 
•members appointed by the Court to be filed in°Ct.,urt. 

<D 
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. ... . . . . . . . 
' . . . .... .... . . . 

l\. In case no action has been taken, initiate Contempt 

action against the team members for failing in their 

duty to comply .with the Court Orders and i•unish 

them as per law. . ~(~ 
""-.l',.,.,, . . . 

PetHioner 

Through .w~ 
(ARVJND SAH} . 

NEW DELHI 

~J.07.2015 

ADVOCATE 

-401-111, LAWYERS CHAMf3ERS 

D.ELHI HIGH COURT 

'?&ll~~S0-:/6 

. . . . . 
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